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Order dated : 13.6,05 

Heard mro A.PMizthra, W. Cxitsel for the 

Applicant ad Ir. h.C.hith. 1i3. 	Cs€1 

for the .ai1.iays: on whcrn a ccy of this 

has already been served 

T! Alicrit, a 	.. 	njjn 	 1 

. 	gn Roair .....rhp it Mncheswar/9huh 

:epresented t the 5r. Divisi.nal ..1ectricJ 

ngineer(Resp.ndent I.3) under nexureR/1, 

ated 13.5.04,seeing perrnissi.n to install 

tion e in ju.rter nurher C.ntrut±.r, 



Notes of the Registry 	I 	
Orders of the Tribunal 

it-3, Bnubaneswar that has been all*tted to k1lim. 

It thas been stated b the Apiicant that in ør3er 

to save the life ,f his ailing wife1installati.ri 

E the ir...C,ndjtj,nr in his residential quarters 

s becerne ssentjuI. Since, the represen•tatin 

under nxure_P/1, dated L3.5.3(seekirtcYN,- 

bj ectior' in jns tall atin rf  the .irC,riditiner 

in his residential quarters) is still pending with 

the r. Div.isjna1 lectrjcal EngineerMespondent 

this O•.A., filed under Sectjn 19 .f the 

.:njnjstretjve Tribunal s act, 1fl5, is jssed 

of with a direction  toRcspendents (especially 

to the 1esp.ndent No.3) it.-.4 give 	nsideratin to 

the prayer of the p4icant) as made undr nnexure-

F?/1, dated 13.5.04 and grant necessary'N Cjectin', 

as due and adnjssible under rules, within three 

days ,f receipt ,f a copy of this order. 

dith the af•resajd •bsrv'ati.n and 

djrctin, this OJ. is diSO3(df. 	
V 

3rid CpiS f. this rier to.  the Resnri-. 

dents, along with cogies f the 	vind Eree 

this rdr b also harm3ed ober to the 

Ld. 'CounstIs aparihg Er tie oartieq * 

co-,-)!?-)f this rder he sand t 	11 the 

Eesp.ndents by secjal r1e5senqer at the cast 

the ppliCt. 
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t 	$Icnt unerts t Thapasitt the  

cse f s(tIcjel isenger in Course of th 

Me r(Judici1) 
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